
RNo. 042121/19 

S Kalyanpuri 

State vs. Chirag Jain 

U/s 379 IPC 

29.01.202 

This is a bail application of accused and received through official Email ID of 
the court. Reply has also been filed by the 10 through Email. Due to Corona pandemic outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. 
Registrar General, Hon'ble High Court of Delhi and in view of directions issued by Ld. 
District & Sessions Judge (East) vide order bearing no.180- 200/ Judl.Br./ East/KKD/Delhi 
dated 16.01.2021, the present matter is taken up for hearing through physical hearing. 

Present: Ld. APP for the State 

Ld. counsel for the applicant 

Arguments on bail application heard and the application perused. 

In the facts and circumstances of the case, it is clear that the applicant/accused 
is not required for any custodial purpose. Applicant/accused Chirag Jain is admitted to bail 

on furnishing bail bonds of Rs.15,000/- with one surety in the like amount. The accused 

shall abide by the conditions as laid down in Sec 437(3) Cr.PC. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially 

on his email ID or else on his mobile number. Ld. Counsel for the applicant is further 

directed to file the original application with original vakalatnama as and when the court 

reopens for regular hearing. 

(Atul Krishngrawal) 
CMM (East), KKD, Delhi /29.01.2021 



e FIR No. 19088/20 

PS Pandav Nagar 

State vs. Imran @ Amir @ Chikna 

U/s 379/411/34 IPC 

29.01.2021 

This is a bail application of accused and received through official Email ID of 

the court. Reply has also been filed by the 10 through Email. Due to Corona pandemic 

outbreak and in view of Office Order No. 35/RG/DHC/2021 dated 14.01.2021 of Ld. 

Registrar General, Hon'ble High Court of Delhi and in view of directions issued by Ld. 

District & Sessions Judge (East) vide order bearing no.180- 200/ Judl.Br./ East/KKD/Delhi 

dated 16.01.2021, the present matter is taken up for hearing through physical hearing. 

Present: Ld. Substitute PP for the State 

Ld. counsel for the applicant 

Arguments on bail application heard and the application perused. 

In the facts and circumstances of the case, it is clear that the applicant/accused 

is not required for any custodial purpose. Applicant/accused Imran Amir@ Chikna is 

admitted to bail on furnishing bail bonds of Rs.15,000/- with one surety in the like amount. 

The accused shall abide by the conditions as laid down in Sec 437(3) Cr.PC. 

Application is disposed off accordingly. 

At request, copy of this order be made available to the Counsel, preferentially 

on his email ID or else on his mobile number. Ld. Counsel for the applicant is further 

directed to file the original application with original vakalatnama as and when the court 

reopens for regular hearing. 

(Atul Krishmy agrawal) 
CMM (East), KKD, Delhi/29.01.2021 



Cdse NO. 

FIR No. 269/19 

PS Pandav Nagar 

29.01.2021 

Due to Corona pandemic outbreak and in view of Office Order No. 

35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi 

and in view of directions issued by Ld. District & Sessions Judge (East) vide order bearing 

80- 200/ Judl.Br./ East/KKD/Delhi dated 16.01.2021, the present matter is taken up for 

hearing through physical hearing. 

Present: Sh. Narender Bhukal, Ld. Substitute PP for the State 

Sh. Sunil Sharma, Ld. Counsel for applicant/ accused 

This is an application seeking direction to Jail Superintendent of release of 

accused on personal bond. Record perused. 
Vide order dated 15.09.2020 of Ld. Predecessor, the accused was permitted to 

be released on furnishing personal bond. However, the said order was not sent to Jail 

Superintendent for compliance due to which accused is still in JC. In view of the same 

application is allowed. Let copy of this order be sent to Jail Superintendent with direction 

to release the accused upon furnishing personal bond in the sum of Rs.30000/- to the 

satisfaction of Jail Superintendent. Accused shall also furnish an undertaking before Jail 

Superintendent that he shall inform the court diligently if and when he changes his address. 

Application stands disposed off accordingly. Copy of the order be given 

dasti. 

(Atul Krishnä Agrawal) 
CMM (East), KKD, Delhi729.01.2021 


